707 Constitution (Amendment) Bill
(Amend. of Article 107, etc.)
SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Those who keeptwo wives have no
placein society. Itis a differenct matterif some
have kepttwo orfourwives. Please don'tmake
suchallegation.

SHRISYEDMASUDAL HOSSAIN: | say
,itis nota cognizable offence. Hindu orMuslim
women do not enjoy economic freedom, in
society. Hinuds and Muslims both exploitsuch
helplessness of women. Had Hindu or Muslim
enjoyed economicfreedom, the case of second
marriage would have been cognizable offence.

DR. G.L.KANAUJIA: There is no permis-
sion of second marriage in Hindu soeity.

SHRISYED MASUDAL HOSSAIN: But
whatisthe reality? isaythataenactmentof laws
doesnotservethepurpose. | have notraisedmy
finger at any particular community. The point
that | wanttodrive homeisthatthereis aworng
practice infashion. Since the poor womman
does notenjoy economic freedom, herhelpless-
ness in exploited -by allwhether she in Hindu of
Muslim.

DR G.L. KANAUJIA: The term second
marraige aming Hindus shouldbe expunged. it
is notallowedamong Hindus.

[English]

This remark heavily malighs the Hindu

Community asawhole. | objecttoit. (/nferrup-

tions)

MR, CHAIRMAN: This is his personal
contention.

[Transation)

SHRISYED MASUDAL HOSSAIN: lam
not blaming any person. | am just trying to
remove the misunderstanding. Perhaps they
take me to be a Muslim because my name is
syed Masudal Hossain. You are perhapsnot
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awarethat|saidin this very House thatlama
lawyerand hadpractised as suchforsometime.
I hate the conceptofsecond marrage. | was fully
conversantwith law and yet | marrieda Muslim
girl as per the provisions of special Actunder
whichnone cangoforsecond marriage norcan

‘divorce his wife. Not only this accordingto the

Mulism Personal Law my property wouldnotbe
be shaved after my death. Yet|wentforthat
deliberately. Everybody, hastherefore, rightto
raise fingerat me.

[English)

MR. CHAIRMAN: Mr. Hossain, you can
continue nexttime whenwemeetagain. You will
getmoretime.]

SHRI SYED MASUDAL HOSSAIN: Al
right.

18.01hrs,

HIGH COURT AT ALLAHABAD.

(Establishment of a permanent Bench
at Ghaziabad) Bill

[English}

DR.RAMESH CHAND TOMAR (Hapur):
| beg to move for leave to introdcue a Bill to
provde forthe establishement of apermanent
Bench of the High Court at Allahabad at
Ghaziabad.

MR.CHAIRMAN: The questionis:
“Thatleave be grantedtointroduce a Billto
provide forthe establishment of a permanent
Bench of the Hogh Court at Allahabad at
Gaziabad.”
The motion was adopted.

DR, RAMESH CHAND TOMAR: | intro-
ducethe Bill,
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